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IN THE CENTRAL ADMINIS TRATIVE TEIRNIAL, JAIPUR BEN:H; JAIFR:,

C.A 1,933,723 Dt, of orders 2 ,5,1925

'L’

Apulicants

Suresh Muamer & Ore.,

t

Tnicn of Irdia & Anr, ¢ Pespondents
i A LVF.Soni $ Counsel for applicants
Mr.V.S.Gurjar 2 Connszl £ar refgpondents

CORAM :
Hon' hle Mr ,0,P.2harn@, Mzmber (3dm, )
Hon'hles Mr.Patan Prakash, Member{Juil.)
ECF HON' BLE MPLO.F.SHARMA, MEMELF (ADM.).
Ir. this 2gop14i atlmn unler Sec,19 ﬁf the Anipistrative

Tribupgle Act, 1985, acplicants & Chri
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Gujar, Donger Zingh, Shambha Farmayr Sharmr@, Mizss Scemd J3idi, Anil
Iumedr, Jagan Singh, Mrendra Zingh, MI,MIzam and Madan lel hive
prayved that the respondents wdy te direscted fo Jrani thewm the iy

gcale of Sroup=C k,950-1500 and of Srouo-D k:,7530-940 respectively

orn the Me&if of the worl: 3ssigred o them by the responients with
arr=ars, ths rasaoondente miy bte restrdined from termimdting their

gervices And they may Le directed to regularicge treir fervices b
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framing @ polizy for 2uch regulEriz2tion in visw . he jandgments

of the Hon'hlz2 Suprems Court 2nd of the Tritunal,

il

N All the above mentionsd 10 applicd@nts dre working in the office

of the Raszgport Officsr, Jairur @: ceauydl worlkers apd Qre being

Ky

p2id R,45.73 per day for the days on whish they 3ctaflly parfoim

their duties. The monthly pRywent to them is R.1372/- per month, ~—-

;_p

All the applicants are gqualified for the gost tha@t they @8re holding
and 2re zligikle f£or regulzrizatjicn Quoointment on the posts which
they 2re holding., They h3ve bzen deprived of rzgul3visation 3s

well 3z equ2l o3y for egquil work 3nd 2Are rot Bzing p2id the scdle

i

of pay availabhle to Sroup~D/ /Sroup~C emplovess, The Mzw Delhi Bench
f the Tritungl hald decided 0.5,111,16815.921 hy order dated 31.8.'92
Ated 25 c2gual workers working
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S AE) ky vwhich zimilarly
in the Fegion2l Pezsport Jfficz, lew Delhi wece ordarsd to he
%

congidsred for reguldrisaticy in Zeocordance with the 3chems fram=d

by the Dzpadrtmznt of Personnel & Tra@ining, Sove, of India, The
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3. The refpondents in their reply h2ve 2tdted that thers Are 1o

reguldr vadcdrcoies in the Jr3dez for which the @pplizdnke a@re szeli-

ing regularisatiosn, Their engag~1% nt, in vericus sectiord of the
Fescport Office i for @ttending to non-claécgified work in these
Szctions @nd thelir dutizs 3re confired to thoSe of casnal ckaff,

They hive 2dded theét there i howWwaver no proposSal at presant to

terinindte their sServices, Thaey Sre heing p3id wages as admissitle

from time to tims 3nd 2z 1311 drown hw the Demdrtmant of Pe rs.nnml
anpd Treaining, Sovt, of Irdid. w,z.f, 7.6.1958, The a@pplisants

héve leen working in the office of the resvondents with usu2l
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very 3 months,

4. Ve have hiedard the ledrned counsel for the parties and hawre

ﬂ‘

gone through the records, By ords tad 12.2.19%3, the Tribumdl
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had directed the maintain stetus oquo with regrd

5

to the termindtion of gervices of the applicente, The @pnlicants

are continuing in fervice @rd the resgondents have zk&ted in the
reply thit 3t present there 3%% n intention to termindte the

gervices of the applicénts.,

S. The learned coungel for the a3pplicante stldted during the
arguments thit the @plicinte were 2t present intercsfted in only

one relief ramzly conzidzration for regularisaiion in 8ccordance

i)

with the Scheme Ann: A6 filed 2longwith the rejoinder of th

zrplicants and to which referenze has alss heen mdde hy the Prin-
cipal Bznch in ite julgment Ann: AS,  After hedring the counsel
for the p¥rties, we Jdirect thadt the c2ses of the Applicants shall
bz considered for regularisation in Sroup-D 3nd consezquentidl
reliefs in d3ccordance with the Sohems 1213 dewn ander Annv  Ag

shall hz grénted to thezm in ccerda@nce with th2ir eligibility,

N
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Claim for @ny other reliefs his not hzen preszad by the learnsd

.

counzel for the applicants a8t this stege, The 6.A, stands dispozed

of @zzordingly with no ordzr as o cofts, ‘

Py =" b

P.GSh
(Ratex prakash) (0.P.Sht
Member (Judl.). Member (Adm.)




